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SHRI ARJUN ARORA : I am asking a 
question, but half a dozen Members get up 
every time. My question is whether under the 
scheme it was open for Mrs. Aruna Asaf Ali, 
an Indian citizen, to receive a gift from an 
Indian abroad because she claimed that she 
received money from an Indian national   
abroad. 

(Interruption) 

MR. DEPUTY CHAIRMAN : Second 
question   ? 

SHRI ARJUN ARORA : Another brief 
question is whether any other Indian national 
who received foreign remittance under this 
scheme disclosed the name to the Government 
or to the public; if not, why should Mrs. Aruna 
Asaf Ali alone be singled out for this 
disclosure in spite of the fact that in her 
generosity ... 

(Interruption) 

SHRI SHEEL BHADRA YAJEE : He is a 
reactionary.'.  . 

SHRI LOKANATH MISRA : You are a 
Russian agent . . . 

SHRI BHUPESH GUPTA : Mr. Piloo 
Mody is whose agent ? 

SHRI ARJUN ARORA : I want to know 
whether any other Indian national except Mrs. 
Aruna Asaf Ali was generous enough and 
frank enough to offer to any agency of the 
Government the name of the person who sent 
the remittance. 

Thirdly, . . . 

MR. DEPUTY CHAIRMAN : No third 
question. 

SHRI BHUPESH GUPTA : When again 
and again I wanted to place it, you do not even 
allow  me. 

SHRI R. K. KHADILKAR : While replying 
to the Leader of the Opposition I made the 
position very clear. He has repeated the 
question in a different form. Under the scheme 
when a remittance was received, the receiving 
party was Under no obligation to disclose the 
name. This is number one- Regarding the 
second question whether others have also dis-
closed these things, I do not know, but the 
income-tax authorities must be having that 
information- I have no information. If the 
House wants it, I shall give. 

THE ASSAM REORGANISATION 
(MEGHALAYA)   BILL, 1969 

MR.   DEPUTY   CHAIRMAN   :   Mr. 
Shukla. 

SHRI C. D. PANDE (Uttar Pradesh): Sir, on 
a point of order. The item that the hon. 
Minister is to move cannot be taken now at 
such short notice. 

MR. DEPUTY CHAIRMAN : Let him first 
say what he wantr. to say. Afterwards you can 
raise a point of order. 
THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA   CHARAN   SHUKLA)    :    Mr. 
Deputy   Chairman, I seek your indulgence and 
the indulgence of the House to move this 
motion for    consideration.    Although this 
item is not on the Order Paper,   with your  
indulgence  and  the  support  of the House   I 
would like to move the   motion: "That the Bill 
to provide for the formation within the State of 
Assam of an autonomous   State   to   be   
known   as Meghalaya     and for matters 
connected therewith, as passed by the Lok 
Sabha, be  taken  into  consideration." 

SHRI S. N. MISHRA (Bihar) : Mr. Deputy 
Chairman, may I say that probably all of us are 
very much interested in the expeditious passing 
of this measure. Let there be absolutely no 
doubt about it, but at the same time this must 
be made clear beyound any shadow of doubt 
that we cannot put up with the cavalier fashion 
in which this House is sought to be treated. We 
cannot be at the beck and call of the 
Government and we cannot just to enable the 
Government to go to Bombay, get this 
legislation for Meghalaya passed in an 
irregular way. If we had to do it properly, we 
would have sat for a day more beyond the 
24th. 

Another point. This cannot be taken up like 
this. We are governed by certain rules of 
procedure. The rules of procedure do not 
permit this motion to be made in this way and 
so I must say that some 

 

SHRI ARJUN ARORA  : Sir, I seek your 
protection  .  .  .
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one must educate the Government on the way 
in which such things are to be placed before 
the House. The fu st step in this connection 
should be that the relevant rules should be 
suspended. Now that has not been done, that is 
not being done. Can Ih's tlung be smuggled in 
like this? The mles have to be waived. 
Secondly it must be made clear again that if 
the rules have to be suspended it should be 
with the approval of the House and not with 
the consent of the Chair. I am not going to 
have the element of the C02iseut of the Chair 
in future. I would certainly have the rules 
suspended but the element of the consent of 
the Chair I am not going to consider ia future. 
It   has   to be 

SHRI BHUPESH GUPTA (West Bengal) : 
He has made a very important point. The rule 
has to be suspended, let us suspend it. But I 
must say we also approcched, some of us 
approached the Government to pass a Bill on 
the same day. Therefore, I think you should 
not insist. First of all, it should not be   
normally   a   precedent.    Secondly* 

SHRI S. N. MISHRA : Please wait. The 
point is this that if today you get the rules 
suspended with the consent of the House, with 
the approval of the House, then in future also 
we will follow it. This should be done, because 
it would appear that if the Government comes 
forward with this, therefore, they get the 
approval of the Chair. If S. N. Mishra moves 
for the suspension of the rules, there cannot be 
any discrimination between the Government 
and S. N. Mishra. That is the point which I 
would like to   make   for   your   
consideration. 

{Shri C.  D. Pande stood up) 

MR. DEPUTY CHAIRMAN : Mr. Pande, 
you have already made your point. 
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(Shri C. D. Pande stood up) 

MR.   DEPUTY   CHAIRMAN   : Mr-
Pande, what do you whant to say now? 

SHRI C. D. PANDE : Sir, an important 
point has not been covered by hirn. 

SHRI MULKA GOVINDA REDDY 
(Mysore) : We are all for passing this Bill. Let 
there be no doubt about it. What we ar' 
objecting to is the way in wliich the 
Government is behaving ir. this matter. There 
are many important Bills and this is one such 
important Bill. Many Members ave interested 
in debating over this Bill. They cou'd have 
brought it before this House before they took it 
to the Lok Sabha. After we had passed it, they 
could have taken it there.. •(Interruptions). 
There were important discussions there. By 
that time we could have discussed and debated 
it. Firstly, there are two points involved. One is 
suspending the rules peimitting the moving of 
this Bill. We have no objection to suspending 
the rules. But we have really to debate over this 
Bill and as Mr. Rajnaraiii said, there is tlie 
name of the new sub-State that they are going 
to create and other things, because it will have 
serious repercussions over the entire country. 
So. rushing through this Bill is not very fair. 
But we all agree that this should be passed. We 
would like to suspend the rules. We lend our 
support    for    pissing    this    Bill. 

SHRI BHUPESH GUPTA : Everybody has 
said about it. I think it is a genuine desire that 
we have expressed. Mr. Mishra has done it. I 
would have also been against taking it up to day. 
But this Bill has an origin a:id his', ry-Most of 
the parties represented here, practical'y all the 
major parties in India, discussed this matter, and 
the Bill, I understand, is the result, the product, 
of such a discussion between them on the one 
hand and tbe hill leaders on tlie other. It has 
been gone through. If I have not gone through it, 
my party people have gone through, the PSP has 
■•-gone through, the Congress Party has gone 
through, the Swatantra Party has gone through, 
at the various levels of discussion. And it is the 
desire of the hill people. They are looking 
forward to us. I think, in view of this thing, you 
can make an exception, if you like, and we can 
have it passed. As far as the names and others 
are concerned, surely, Mr. Deputy Chairman, in 
the other House nobody has amended them... 

(Interruptions) Let me say. Now all the parties 
are represented there. Whethe1" we have 
reservation or not, every party thought and 
agreed that the Bill should be passed 
unamended because it embodies a great 
measure of agreement among the parties. 
Therefore it has gone through the second test 
of all-party examination in the Lok Sabha. 
Therefore, we should have no difficut!y, at 
least in this case, having regard (o the fact that 
we are adjourning today. It is unreal that to-
morrow you meet. Then it will not be passed... 

SHRI DAHYABHAI V. PATEL (Gujarat)  
: Why not?    Why is it unreal? 

SHRI BHUPESH GUPTA : It is unreal. 
You know it very well... (Inttrrvp/imis) All 
right. If the Government wants to sit the day 
after tomorrow, I have no objection. But why 
can't we pass it today and save a little time? If 
you   like,      tomonow   is   all   right. 

SHRI C. D. PANDE : The day after 
tomorrow. 

SHRI BHUPESH GUPTA : My friend' Mr. 
Rajnarain, is a very able leader and he 
understands things very quickly. If he speaks a 
little less and he can finish in five or ftf'een 
minutes, I am sure he will be able t.i make a 
good speech and we   can   manage. 

SHRI C. D. PANDE : This is a very 
important Bill. We want that this Bill should be 
passed. But to bring in a Bill of this nature at 
quarter to seven and to expect that we shall 
pass it within one hnur at so, it is really 
rediculous and it is ni insult to this House 
because in the Lok Sabha this Bill was fully 
discussed. Of course, it has been said by Mr. 
Bhupesh 'Gupta that this thing has been in the 
country for a long time. But inspite of tliat 
also, the Lok Sabha took almost 11 hours to 
discuss this Bill, for two days. Do you know 
when this Bill    . . . 

SHRI OM MEHTA (Jammu and Kashmir) : 
No, no. There were many other discussions. 

MR. DEPUTY CHAIRMAN  :   Many 
more subjects were discussed. 

SHRI C. D. PANDE : They took two days. 
It wAi discussed there the d".y before 
yesterday and today. How many hours? Half 
the time of that House . . . 
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THE LEADER OF THE HOUSE (SHRI K. 
K. SHAH) : I was only then requesting the 
House. I thought that the House was good 
enough to accede to my request, that   I have 
got it. 

SHRI OM MEHTA : Mr. Pande. three 
hours. 

SHRI K. K. SHAH : I have brought it 
because I thought that my request was accepted 
by the House. If the House is not willing, then I 
will not move it. But I thought once my request 
will be accep'ed by the House. 

SHRI C. D. PANDE : Even if there is one 
Home Minister here and you all go to Bombay, 
we will pass this Bill without delay on Friday 
because we have made up our minds that we 
want to give autonomy to that part of the 
country. But to hurry up like this is not good . . 
. (Interruptions) I want to speak. 

MR. DEPUTY CHAIRMAN : Order 
please. 

SHRI G. D. PANDE : Within one hour we 
ennnot finish this matter. 

SHRI OM MEHTA : The Lok Sabha took in 
all three hours. For Christmas mw/ Members 
would like to go to their homis. It is not fair 
that we should detain them from going to their 
homes. 

SH AI   DAHYABHAI   V.    PATEL    : 
It must be done in a proper way, a proper 
motion for suspending the rules must come up. 
We will not be hurried. Firstly, the proper 
motion should be there to waive the rule. 

SHRI BHUPESH GUTA : He is right. I 
move : 

"That the rules be suspended." 

MR. DEPUTY CHAIRMAN : There are 
two things. If the rules are to be suspended, 
firstly I have to give consent and secondly, if 
we have to decide on that motion, then we 
have to take the sentiments and the wishes of 
the House . . . 

(Interrt/ptiovs) 

SHRI K. K. SHAH: If you are agreeable I 
am moving. 

MR. DEPUTY CHAIRMAN : I give my 
consent to move the motion for suspending the 
rules and now after that I would try to assess 
the feelings of the hon. 

Members and then we can decide whether we 
can take up this Bill for coasideration or not. 

SHRI S. N. MISHRA : I have only one 
submission   to  make. 

MR.  DEPUTY  CHAIRMAN   :    You 
can speak on the motion now. 

SHRI S. N. MISHRA : No motion yet. .   . 
SHRI BHUPESH GUPTA : Sir, I have 

already moved : 
"That the House resolves the Rule 123 of 

the Rules of Procedure and Conduct of 
Business in the Rajya Sabha be suspended 
for the day." 
SHRI S. N. MISHRA : A motion can be 

moved only with your consent. I am sorting 
out the issue. I am making a submission which 
would help you in the conduct of the business, 
it will not delay matters. The point is that—it 
should again be made clear—this Bill is being 
hustled through today. We were prepared to 
sit. day after tomorrow . . . 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) . No, no. 

SHRI S. N. MISHRA : Mr. Khan, please  
hear  me.   : 

MR. DEPUTY CHAIRMAN : Please be 
brief. 

SHRI S. N. MISHRA . . I am completing. 
We are being put to great inconvenience. In 
fact, the dignity of the House is being diluted. 
I have to speak with a certain sense of 
responsibility in this matter. The question is 
that we were prepared to sit day after 
tomorrow. Now the plea of Christmas is being 
made. Where was Christmas last year? I 
remember we sat till the 28th December and 
no Christmas came in our way. It is the 
Bombay session that ir. coming in their way. 
The point is that it is their party affair and not 
the religious sentiment, which is coming in the 
way of the full consideration of the measure. 
Even so, we shall submit that if you want the 
rule to be suspended, the suspension will be 
with the approval of the House and this matter 
wil1 then be treated as a precedent. We are not 
going to treat it as an exception. 

SHRI BHUPESH GUPTA : To be exact, I 
move : 

"That the House resolves that Rule 123 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha be suspended  
for the day." 
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SHRI K. K. SHAH : If it is going to be a 
precedent, then we are not prepared. 

SHRI BHUPESH GUPTA : The 
Government should not back out. I have 
moved the motion only. I have not said any 
other thing . .  . 

MR. DEPUTY CHAIRMAN : Will you 
please take >our seat? I am speaking. This 
situation has arisen today because of some 
unforeseen circumstances. This Bill would 
have been passed by the L:>k Sabha, I think 
yesterday, and then it would have been placed 
on thfjtable of the house and we would have 
taken it up for consideration after giving due 
notice to the hon'ble Members. But 
unfortunately one hon'ble Member of the other 
House expired the other day and that is why 
this Bill could not be passed by the other 
House. And without their passing it no 
Message could be received in this House. 
Therefore, we have to consider whether this 
Bill should be taken up now after waiving the 
rule. In view of this condition we have to .   .  . 

SHRI   BHUPESH   GUPTA    :   They 
must not back out. 

MR.   DEPUTY    CHAIRMAN    :    If 
we have to take it into consideration we have 
to see whether this should be an exception or 
this should be a precedent. . . 

SHRI BHUPESH GUPTA : With the 
approval of the House . . . 

MR. DEPUTY CHAIRMAN : Mr. Bhupesh 
Gupta, I am speaking. Let me speak first. The 
waiving of the rule can be decided by the 
general consensus of the House because it is 
provided in Rule 267   : 

"Any member may, with the consent of 
the Chairman, move that any rule may be 
suspended in its application to a particular 
motion before the Council and if the motion 
is carried the rule in question shall be 
suspended for the time being." 

[Interruption by  Kumari Shanta   Vashist) 

When I am speaking you should not stand up. I 
am clarifying my point of view . . . [Interruption 
hy Shrimati Vdiyawati Chaturvedi) Will you 
please keep quiet ? 
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SHRI BHUPESH GUPTA : I have made a 
simple submission to you. I have heard you 
also. Now it is for you to give your consent to 
my motion. 

MR. DEPLTY CHAIRMAN : The hon'ble 
Minister has asid that he will move only if it is 
not treated as a precedent. 

SHRI BHUPESH GLPTA : The hon'ble 
Minister has asid many things. We have salo 
said so many things. You need not take all 
these things into account. All that Mr. Mishra 
has said is important. All that you are 
concerned with is whether the House desires 
this Bill to be passed '.oday. The procedure 
lays down that in such cases a particular rule 
has to be suspended and that cannot be done 
without your consent. The Government or the 
Opposition does not come in. They will come 
in only when you give the consent to vote on 
it. You see we are all desirous, whatever our 
reservations, to pass this Bill, and giving to the 
Assam people what they want. Therefore, Sir, 
I want your guidance, direction and permission 
in deference to the wishes of the House that 
you be good enough to permit me to move this 
motion. If it is rejected, the question does not 
arise. If it is accepted only then we shall pass 
this Bill. That is the only way. 

SHRI AKBAR ALI KHAN : I would 
request you to take the vote as you have 
already  given  your  consent. 

SHRI S. N. MISHRA . Only one sub-
mission. I think triat you have tried to be fair 
to us but you have not succeeded 

ir. being very fair to us. My point is this that the 
Government's point can of course be explained 
by you in a very s?tisfcatory manner. So far as 
the measure is concerned, we are all anxious 
that it should be psssed. It is not only because of 
some deaths or some unforeseen circumstances 
which occurred in the other House tnat we ire 
finding ourselves in difficulty; perhaps we wiuld 
have been out of this difficulty if the 
Government were prepared tosit day 

after tomorrow. Let it be clear tliat 7 
P.M.   in matters of analysis I would not 

like to compromise. If the Govern* 
ment uere piepared to sit day after tomorrow, 
probably it would have oeen much better for 
the House and ur the fuller consideration of this 
measure. It is not because of only unforeseen 
circumstances that have taken place that we 
find ourselves in this predicament. Let us 
completely remove that impression out of our 
mind. It is only to suit the convenience of the 
Government that we are being asked to do it. 
Even there we would be prepared . . . 

SHRI AKBAR ALI KHAN : The 
convenience of the Members also should be 
taken into account. 

 
Why do you say you want to   go   home? Be 
honest. 

KUMARI SHANTA VASISHT : Sir, . .. 
MR. DEPUTY CHAIRMAN : Your leader 

is speaking. 
KUMARI SHANTA VASISHT : You please  

ask   them  also not to interrupt. 

SHRI S. N. MISHRA : Now, Sir, let the hon. 
Leader of the House pay some attention to what 
I say. 

SHRI K. K. SHAH : I am paying. 

SHRI S. N. MISHRA : We would be 
prepared to consider the convenience of the 
Government also. But let the Government bear 
it in mind that in future they will have to 
consider the convenience of our side too. Many 
a time, Sir, I have found the Government 
completely wooden, unco-operative and 
callous, they had not agreed to even a simple 
demand of ours the other day. So let the 
Government bear it in mind that what we are 
being asked to do to-day is only to suit ihe 
political convenience of the Government, and 
we are not doing anything specially so far as 
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[Shri S. N. Mishra] 
the urgency of passing this measure ex-
peditiously is concerned. We are all with it, 
but a day's delay Would not have mattered in 
this case. We could have been prepared to sit 
on the 26th. So far as your mind in this matter 
is concerned, I would like to tell you that the 
issues involved are not the unforeseen 
circumstances that have taken place in that 
House, but the issues involved are   political, 
partisan and nothing else. 
you co^use the issue by raisinS this question of 

precedent? The rule3 do not lay down that it 
will be a matter of precedent or it will not be a 
matter of precedent. It is a straight thing. I ask 
the Leader of the House to accept the motion 
of Mr. Bhupesh Gupta. If he does not accept it, 
if he wants to retreat, let him say that he wants 
to retreat. Why are you complicating the 
situation? The clear motion is there. You 
accept the niotion. 

 

SHRI BHUPESH GUPTA : Th^e 
Government will be responsible for not 
passing   il.
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SHRI K. K. SHAH : I am in the hands of 
the House. If he moves the motion, I am   
bound   to   support   it. 

SHRI BHUPESH GUPTA : I move. ; "That 
the House resolves that Rule 123 "f ^e Rules 
of Procedure and Conduct of (Business of 
the House be suspended for  the  day." 

KUMARI SHANTA VASISHT : No, no. 
SHRI BHUPESH GUPTA : Mr. Deputy 

Chairman, I have moved it. 

KUMARI SHANTA VASISHT : It cannot 
be taken up. That was the stand of the Chair. It 
is not on the Order Paper... 

SHRI Z. A. AHMAD : He has moved it. 

 
SHRI AKBAR ALI KHAN  : He has 

given the consent. 

 
SHRI BHUPESH GUPTA : You kindly 

give your consent. 

SHRI S. N. MISHRA : I would rather 
suggest to the Chair with all humility . . . 

SHRI   BHUPESH   GUPTA   :   Kindly 
give your consent. 

{Interruption) 

SHRI S. N. MISHRA  : Why do you ask   
for consent? Let us decide about it. 

(Interruptions) 

MR.    DEPUTY   CHAIRMAN    :     I 
think the' 'general consensus is, except Mr. 
Rajnarain, most of the other groups seem to 
be in favour of waiving the rule and passing 
this Bill. The general consensus seems to be 
in favour of sitting now and passing this Bill . 
. . 

KUMARI SHANTA VASISHT  : No. 

MR. DEPUTY CHAIRMAN .... excepting, 
let me finish, those two persons Mr. Rajnarain 
and Mr. Mishra and his group. 

SHRI S. N. MISHRA : No. Sir. (In-
terruptions) I have not said anything like that.  
I  have said something different. 

SHRI Z. A. AHMED : Th.-re is a con-
sensus;  it is  a fact. 

SHRI S. N. MISHRA : No, no. (In-
terruptions) 

 
MR.   DEPUTY   CHAIRMAN    :   In 

view   of   the   exceptional   circumstances, in 
view of the general agreement . . . 

SHRI S. N. MISHRA : No, no. Please do 
not give any reasons. 

(Inten up lion) 
SHRI BHUPESH GUPTA : Sir, vou say  

"Yes"  or  "No". 

MR. DEPUTY CHAIRMAN : In view of 
the importance of tha matier, I am giving my 
consent to move tlie motion. 

SHRI RAJNARAIN : You are in the hands  
of    the Government . . . 

(Interruptions) 

MR.   DEPUTY   CHAIRMAN    :     I 
have given the consent in view of the 
exceptional circumstances and this will not be 
treated as a precedent in future. Also I would 
like to urge the treasury benches to try to 
arrange their legislative business in future in 
such a manner that there will be no necessity 
to waive the Rules  of Procedure. 

SHRI  BHUPESH GUPTA   :  So, Sir, with 
your consent, I  beg to move   : 

"That  the  House  resolves that Rule 123 
of the Rules of Procedure and Con. duct of 
Business of the House be su pended for the 
day". 
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SHRI S. N. MISHRA : Sir, there is no 

question of a division on this. Since you have 
said that the Government must not behave like 
this in future, I would request all honourable 
Members on this side of the House to support i 
t unanimou-sly. 

 
MR. DEPUTY CHAIRMAN : The question 

is : 
 
"That the House resolves that Rule 123 of 

the Rules of Procedure and Conduct of 
Business of the House be suspended for the 
day." 
The motion was adopted. 
 
SHRI VIDYA CHARAN SHUKLA : Sir, I 

move   : 
 
"That the Bill to provide for the 

formation within the State of Assam of an 
autonomous State to be known as 
Meghalaya and for matters connected 
therewith, as passed by the Lok Sabha, be 
taken into consideration." 
 
Sir, as far as this particular measure is 

concerned, this matter has been debated in the 
House when the Constitution (Amendment) 
Bill was to be referred to a Select   
Committee,   and   after   that   the 

political parties which are represented in this 
House have had occasions of discussing this 
matter at great length. 

[THE   VICE-CHAIRMAN   (SHRI     AKBAR ALI 
KHAN) jin the Chair] 
It is also known that the tribal areas of Assam 
already enjoy a certain measure of autonomy in 
the Constitution. And therefore, 1 hope 
honourable Members will extend their 
unanimous support to this measure which I have 
had the honour of bringing before this House. 

The   question   was proposed. 

SHRI C. D. PANDE : Mr. Vice-Chairman, I 
wholeheartedly support this measure. But I want 
to bring to your notice about the situation that is 
prevailing in the State of Assam because the 
creation of a new State wil! accelerate division . 
. . (Interruption by Shri Bramananada Panda) 
You wanted to pass it today itself and you do 
not want Members to speak on it.  How is it? 

The situation in Assam is so bad that the  
people today     do  not realize  what kinds of 
things happen there. On the one hand  there is  
the  infiltration  of foreign people.   There is 
disintegration all round. There is a feeling of 
animosity or enmity between different 
communities and people belonging   to  different 
linguistic   groups. And  even the  Assamese-
speaking  people are getting resitive. I will give 
you one example.    I    will   also   tell   the   
House how   the   Government   is   helping   
those tensions   there.     There   was   a      
strike, there was a movement in Assam, for a 
second  oil  refinery.    There  was   a  great 
agitation.   Almost   one   lakh    or   more 
people courted arrest and went to jail. But how 
did the Government solve that issue?    It is a 
matter of real shame for all of us that the 
Government took such steps to appease the 
people on false promises.    Their    promise    
was    that    they would   give   them   two   
refineries.    May I   know   from   the   
Government   whether there  is  enough  crude  
in  the  State  of Assam,    whether    the    
Government    has found   new   wells  so  that  
Assam   could get   three   oil   refineries? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : But we are not dealing with its 
oil refineries. 

SHRI C. D. PANDE : No, no. This Bill will 
have its repercussions on the newly created 
State. Assam is already a State.   The easiest 
method to appease 

SHRI      AKBAR  ALI   KHAN   :   Sir, I 
second it. 
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the people was to promise them a second 
refinery in Gauhati itself. Now there are two 
refineries, one at Barauni and one at Gauhati. 
Now, you promise a third refinery by which 
for the time being you appease the people of 
Assam. Thus you are winning over their 
upport to the Government. But is it sproper 
that you promise a thing which you cannot 
fulfil ? (Interruptions) Either you close the 
refinery at Barauni or you deprive the crude to 
the other plants. If the two factories are 
fighting for full capacity for their production, 
how do you feed the third plant ? This is a very 
important question. 

The second thing is about the composition 
of the people. This House has always been 
reminding the Government that a large number 
of people are coming there from other parts of 
the country. If people from ill other parts come 
there, then, Assam will fall like a ripe mango 
because you are  not giving proper attention to 
the development of Assam. You are simply 
tossing up its problems from day to day. I have 
given you one example, that is the policy of 
appeasement, appeasement on false promises, 
appeasement for petty pnrposes, fo- getting the 
temporary support of the people. This is the 
feeling there. All the same I support this Bill 
and I wish all prosperity and all-round 
development to the people of Meghalaya. They 
have chosen a nice name, Meghalaya. That 
shows how they owe their allegiance to the 
Indian culture. They are part of the Indian 
people. I hope they will succeed in their efforts 
for development and they will prosper.  . , . 

SHRI MULKA GOVINDA REDDY : Mr. 
Vice-Chairman, on behalf of our party I 
support the Bill that has been placed before us. 
This is a very important measure and we are 
granting autonomy to a section of our own 

people, the hill people. We do want a 
contented people. They should have the 
freedom to shape their own lives according to 
their own likes. And we have recognised that. 
It is a very important centre no doubt, a very 
strategic centre. Now that we have granted 
with the willing consent of all concerned a 
State within the State of Assam, I hope 

the hill people will fully cooperate and the 
Government of India should not lag behind in 
giving all encouragement for their 
develoomeni, economic, social and cultural. 
We wish them well, and I hope that the Indian 
Union will be intact and nobody will ever 
think of dividing this country. Th/y are all 
Indians. They are all patriots. And for the 
freedom and glory of the country they will all 
work hard. 
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SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, now it has been seen how the entire 
House, especially the Opposition, has been co-
operative in this matter but for which we 
would not have been in   a   position   to   pass   
this   Bill. 

Mr. Vice-Chairman, we know that we are 
doing something which is not ordinarily done; 
we are passing this Bill so expeditiously 
waiving even the rules for the time being 
be:ause we want to give legislative expression 
to the deep urges and sentiments of the hill 
tribes and the people living in that area. We 
accept this thing because it is the result of 
agreement among themselves. The Bill is not 
just the product of any bureaucracy, is not lhat 
in Delhi somebody prepared it. Behind it has 
gone a lot ol' discussion, among various parties, 
among the plains people and the hills people 
and, naturally, the discussion has been held 
under the aegis largely of the Home Minister of 
the country. Now we need not harp on ihe pas;. 
There are certain grievances, lacunae and 
weaknesses which people may find fault with, 
but th's is the quantum of agreement which we 
have arrived 

 



5867 Assam RwganLation [ RAJYA SABHA ]        (Meghalaya) Bill   1969      5868 

[Shri Bhupesh Gupta.] at,  and  I   chink  
we should respeei  that agreement.   The 
importance oi' this measure lies in this that for 
the first time we are  giving  autonomy   to   the   
hill   tribes or the people living in  that area 
which has  been  their demand  for many  many 
years.    Naturally    they    are    anxious   to 
have this law passed and we are passing it   
today. It is more or less  a consensus in the  
sense  that  all  those  who  took  part in the 
discussion, more or less with their reservations 
here and the--e, came to accept that   perhaps   
this   is   the   best   common desideratum for a 
solution to be arrived at, and naturally we 
support it.    I think, even if we have been 
denied the opportunity  of suggesting  a  name; 
which  my friend  Rajnarain  would  like   to  
suggest, Meghalaya  is  a  poetic name;    it  
recalls to my mind Kalidas, and it is certainly 
verv poetic and good that this name has also   
been   accepted.    Now   I   th:nk   that we   can   
accept   it. 

As far as other amendments are concerned, 
for the time being we have not got the 
opportunity to give them but, in future, if it is 
necessary, I think, again bv consensus we can 
bring forward amendments. But please 
understand, Sir, that in a matter like this it is 
not merely putting across my views against 
some other point of view; in a matter like this 
involving national integration and also the 
policy of uplif'-ing these people and bringing 
them closer to us and establishing their rapport, 
cultural, economic and political, it is also 
necessary that we have a both-way traffic, that 
is, exchange of informantion, and agreement 
arrived at. That is very very essential, and this 
Bill to that extent represents this consensus and 
agreement. So we have no difficulty on that 
score in supporting it. Future will determine as 
to what amendments we need. 

Finally only one thing. I congratulate the 
people of the hill areas of Assam who have 
patiently fought for a solution and sought it by 
democratic means, through peaceful 
discussions and so on. That is why it has been 
arrived at, and I think the gesture they have 
shown towards themselves and to us has tj be 
acclaimed, and it goes to the credit cf the 
leadership of the hills people that they sought 
discussion and consultations with those who 
live in the plains and with the political parties 
for arriving at a solution of the problem 
through negotiations, through discussions, 
through deliberation. And this   in   itself has   
to   be   welcomed.    We 

assure them of our best wishes and I hop; the 
Government of India will not lose time in 
implementing the measure in the spirit in which 
we are passing it today. AU our hearts go to the 
people who are living in that area so that they 
are better integrated and their grievances are 
removed and they are happy and prosperous. I 
hops in that spirit it wdl be implemented. 
Democratic, honest implementation of this 
measure is of vital importance, not only from 
the point of view of the people who inhabit that 
area but of the rest of the country and I would 
only ask and urge upon thi Government to take 
immediate steps, after the Bill is passed today, 
to put it into effect, again with the co-opsration 
of all those who:,e toil and labour, struggle and 
sacrifice have resulted in the enactment, of an 
important democratic, significant measure  of 
this    kind. 

Thank you. 

THE MINISTER OF HOME AFF" AIRS 
(SHRI Y. B. CHAVAN) : l am indeed very 
grateful to this hon-House for the way they not 
only welcomed this Bill but made it possible to 
make it a law today. I think this is a 
recognition of the method of arriving at 
decisions by agreement and consensus, which  
the parties  concerned undertook. 

Sir, this question was pending before the 
country and the Government for the last nearly 
eight to nine years. After Nagaland was 
constituted as a separate State, this demand 
came tip before the country. And the then 
Prime Minister of India, Pandit Nehru, 
accepted the principle of giving them 
maximum autonomy to these people. Now, this 
Bill is in fulfilment of that commitment which 
was made on behalf of the country. 

Sir, prolonged and patient deliberations and 
negotiations and widest possible consultations 
among the parties concerned were responsible 
for this agreed solution When we discussed the 
Constitution (Twenty-Second Amendment) Bill 
we had gone into the details of the principles 
involved in it. Sir, this Bill, really speaking, 
embodies the basic principle of having an 
autonomous State within the State of Assam. 
Without bifurcating the State, without 
disintegrating the State of Assam we have 
transferred a large number of items—legislative 
powers—to this autonomous State, and as far 
as these subjects are concerned, this 
autonomous State   will   be   treated   as   a   
State.    The 
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j Bill is somewhat lengthy because most of the 
important Articles in the Constitution relating 
to the State have been incorporated in this Bill. 
Now. Sir, I am very glad indeed that we are 
making it possible for tiiis Bill to become an 
Act today. I recommend that his Bill should be 
accepted in the spirit in which it has been 
brought forward. I assure this hon. House that 
soon after this Bill becomes an Act we will 
take steps to see that the new autonomous 
State is constituted. The Parliament has given 
its best wishes to the people ol' these h'll areas, 
and I am sure this augurs well for the new 
State. 

THE     VICE-CHAIRMAN      (SHRI 
AKBAR ALI KHAN)   : The question is: 

"That the Bill to provide for the 
formation within the State of Assam of an 
autonomous State to be known as 
Meghalaya and for matters connected 
therewith, as passed by the Lok Sabha, be   
taken   into   consideration." 
The    motion    was    adopted. 

THE VICE-CHAIRMAN (SHRl AKBAR 
ALI KhAN) : We shall now take ap the clause 
by clause consideration of   the   Bill. 

Clauses  2   to   77   were  added  to the    Bill. 
The First Scheduled, the Second Schedule, ihe 

Third Scliedule and the Fourth Schedule were   
added   to   the   Bill. 

Clause 1, the Enacting Formula and the Title   
were   added   to   the   Bill. 

SHRI Y. B. CHAVAN : Sir, I move:— "That 
the   Bill   be     passed." 

The question was put and the motion was 
adopted. 

MESSAGES   FROM   THE   LOK 
SABHA 

1. THE COMMISSIONS OF INQUIRY  (AMEND-
MENT)    BILL,    1969 

•2. THE MEDICAI. TERMINATION OF PREG-
NANCY   BILL,    1969 

SECRETARY   : Sir,  I  have to report to   
the   House   the    following     message's 
received   from   the   Lok   Sabha signed by , 
Ihe Secretary of the Lok Sabha:— 

() "I   am   directed   to   
inform   Rajya j Sabha  that   Lok   Sabha,   at  
its sitting | 

held on Wednesday, the 24th December, 
1969, adopted the annexed motion in regard 
to the Commissions of Inquiry   
(Amendment)   Bill,   1969. 

I am to request that the concurrence of 
Rajya Sabha in the said motion, and also the 
names of the members of Rajya Sabha 
appointed to the Joint Committee, may be 
communicated to this    House. 

MOTION 
"That the Bill to amend the Commissions 

of Inquiry Act, 1952, be referred to a Joint 
Committee of the Houses consisting of 45 
members, 30 from this   House,   namely    
:— 

(1) Shri   N.   C.   Chatterjee 
(2) Shri   Y.   B.   Chavan 
(3) H.   H.   Maharaja   Pratap  Keshari 

Deo 
C4) Shri C.   T.   Dhandapani 
(5) Shri Surendranath   Dwivedy 
(6) Shri Hem   Raj 
(7) Shri V.  N. Jadhav 
(8) Shri Bhogendra   Jha 
(9) Shri N.   Sreekantan   Nair (io) 

Shrimati   Sucheta   Kripalani 
 

(11) Shri D.   K.   Kunte 
(12) Shri Bal    Raj    Madhok 
(13) Shri Dhuleshewar   Meena 
(14) Shri P.   Ramamurti 
(15) Shri S.    S.    Syed 
(16) Shri Gajraj   Singh   Rao 
(17) Shri Bhola   Raut 
(18) Shri Rabi   Ray 
(19) Shri R.   Dasaratha  Rama   Reddy 
(20) Shri Pishw^nath    Roy 
(ai) Dr. Sisir   Kumar    Saha 
(aa) Shri N.    K.    P.    Salve 
(23) Shri Shantilal   Shah 
(24) Shri Viren    Shah 
(25) Shri Biswanarayan    Shastri 
(26) Shri S.   M.   Siddayya 
(27) Shri Sant   Bux   Singh 
(28^ Shri S.    Supakar 

 

(29) Shri   P.    R.    Thakur 
(30) Shri  Vidya   Charan   Shukla,  ar.d 

15  from Rajya    Sabha; 
that in order to constitute a sitting of  the  

Joint   Committee   the   quorum 


